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Il THE CEXTRAL ADMINWISTRATIVE TRIBUNAL : HYDERAHAD SENCH
AT HYDERABAD

CA 9505/92, Dt, of Order:23-10-92.

Mohd.Ayub

«r.sApplicant.
‘US.

1. Indian Institute of Chemical

Technology (CSIR) rep. by its
Pirector, Tarnaka, Hyderabad.

+...Respondent

Counsel for the Applicant : Shri V.Venkata ﬁamana

Counsel far the Respondent: : Shri Chennabasappa Uesai

CORAM:

THE HOW'BLZ SHRI A.B.GORTHI @  MEMBER (&)

THC HCL'8LE SHRI T.CHANDRASEKHAR REDDY @ MEMBER (3)

(Crder of the Division Bench delivered by
Hon'ble Sri T.C.Reddy, Member (3) ),

This application filed under section 15 of the A.T.

Act, 1985, to set aside the order of compulsory ratsrement

of.the applicant, which is dt.1-10-92 and further to direct

Q
the Respondcnts to continue the applicant in service with

all consequential benefits and pass such other order or

orders as mzy deem fit and proper in the circumstances of

the case,

2. We have heard 5ri V.Venkataramana, counsel for the

applicant and Sri Lhennabasappa Oesai, counsel for the

3,
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sponcents. Sri’ Chennabasappa Jesal bas brought‘to gur

notice that the applicant had approached this Tribunal
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without exhausting the remedy availabie under the service
rule by prefering an appeal to ;et aside the impugned
order, So inview of this position, 5ri VY.Venkataramana,
codngsel for the appllcant submits that the applicant would
Jﬁ1”~

prefer an appeal’ if this Trzbunalasa—permlts the applicant
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to exhaust the remedles available under the relevant

service rules, 5o inview of the submissiong made by
S5ri V.Venkataramana, counsel for the applicant, we are

of the openion that .this Drzglnal Aopllcatlog_pan be —

B {in feu--D-0
disposad-gf at the admission stage itsslf with dirsctians.
4

Hence we germit the applicant to make an appeal to the
competent authority within 10 days from the date of

communicaticon of this order., The caomfetent aufhority
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shall recelve Lhe appeai repregentation so ﬁad and pass

, Fheae a~ d
final orders at an “early date. The applicant would be
n
at liberty to approach this Tribunal afresh if he isg aggrie-

—

e ‘
ved by the final orders passed., Accordingly the Uriginal

I
Application is disposed—uf at the admission stage itseslf
with no order as to costs,

.= A
(A.B.GORTHI) (T.CHANDRASEKHAR REDDY)

Member (A) Member (3J)

Dated:23rd October, 1952, Py.\Registra (Ui?}

Jdictated in dpen Court

avl/
Copy to:-

1. Director, Indian Iinstitute of Chemical Technology (CSIR),
Tarnaka, Hyd.
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2. One copy to Sri, V.Venkataramana, advocate, 62/2RT, Saidabad
|

colony, Hyd, P
3. One copy to Sri. C B.Desai, SC for CSIR, CAT, Hyd.
4. One spare copy.






